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HOUSE OF THE PEOPLE 

Tuesday, 12th May 1953

Tĥ House met at a Quarter Past Eight 
of the Clock

[Mr. Deputy-Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

0-15 A.M.

PAPERS LAID ON THE TABLE

Appropriation Accounts etc. of the 
Defence Services,

The Minister of Finance (Shri C. D. 
Deshmukh): I begto layontheTable 
a copy of each of the following 
papersunderarticle151(1) of the 
Constitution:

(i) Appropriation Accounts of the 
Defence Services for the year 
1950-51. [Placed in Library 
See No. IV.0.1(94).]

(ii) Commercial Appendix to the 
Appropriation Accounts of 
the Defence Servicesforthe 
year 1950-51andthe Audit 
Report thereon. [Placed in 
Library, See No. IV,0.1(96).]

(iii) Audit Report, Defence Ser
vices, 1952. [Placed in Lib
rary, See No. IV.O.K95).]

Report of a Survey on Public Admi-
♦ nistration in India

The Minister of Finance (Shri C. D. 
Deshmukh): I beg tolayon theTable 
a copy of the Report of a Survey on 
Public AdministrationinIndia by 
Shri Paul H. Appleby.  [Placed in 
Library, See No. IV.A.O.(134).]
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Motion Re Association of Members
OF  Council of  States with  Public 

Accounts Committee•
The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehm): I beg to move:

“That this House recommends 
totheCouncil of Statesthatthey 
do agreetonominatesevenmem
bersfromthe Counciltoasso
ciate with the Public  Accounts-- 
Committee of this House for the 
year1953-54andto communicate 
tothis House *henames ofthe 
memberssonominatedby  the 
CouncU.'*

Mr. Deputy-Speaker: Motion mov
ed:

“That this House recommends 
totheCouncil of Statesthatthey 
do agreetonominatesevenmem
bersfromtheCouncilto associa
tewiththePublicAccountsCom
mitteeofthis House for theyear 
1953-54andtocommunicateto 
thisHouse thenamesofthemem
berssonominatedbytheCouncil.”

Dr. Lanka Sundaram  (Visaltha- 
natnam): MayI makeasubmii’sion? 
May Iknowfromyou, Sir, whether 
itisa factthatthePublic Accounts 
CommitteeandtheRules Committee 
have unanimously recorded their 
opinionthatthisassociationshould 
notbepermitted,andthe Chairman 
ofthePublic Accounts  Committee 
wrotealettertotheChairmanofthe 
otherHouse thatitwouldnotbepos
sible.

Mr. Deputy-Speaker: How is that
relevantforthepurposehere?

Shri  Jawaharlal  Nehm: May I
answer it, Sir? Itisafactand that 
wasconsideredin all its legalaspects 
bythehighestlegal authorities and 
theSpeakerwas alsoconsulted. The 
Public Accounts Committee members 
werecompletelyinthewrong.

J69 P.S.D.
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Shri N. C. Chatterjee (Hooghly): 
This raises a matter of great impor
tance. I hadtheopportunityof being 
a member of the Rules Committee and 
you now, Sir,—you were presiding 
overthatCommittee,—itisa matter 
whichraisesissues offundamental 
importancein regardto moneyBills 
andcertainother mattersoverwhich 
thisHouse hasgot thesole authority, 
anditwouldnotbe atallrightand 
propertoallowtheother Houseto 
participateinthediscussionsofthe 
Committee which weappoint. Itis 
a matterwhichwillleadto consider
ablecomplicationsand mayleadto 
undesirableclashesbetweenthetwo 
Houses whichwewanttoavoid. After 
agooddealof deliberation,afterdis
passionatelyconsidering? the matter 
anddiscussingtheprosandcons, we 
unanimouslyrecommendedthatthis 
shouldnotbeallowed.  It maybe 
thatif we allowitthere maybeoc
casionswhenallthenomineesof the 
Council mayswampthe Committee 
andthereby it willreally be the 
wishesofthepeople whoarenotres
ponsibleto theelectorate which will 
determinethefinancial commitments 
of thiscountry. Really we cannot 
sharethisresponsibility with the 
Membersof theother House.  The 
whole Constitution isbased on the 
. fundamental principle that there shall 
Ibenotaxationwithoutrepresentation.
We are responsible to the electorate;
. wehavebeen returnedby theirvote 
fandsuffrageanditisourbusinessto 
determine what shall be the expen- 
1 ses, andtocontrolthesame. Itwould 
not be right to allow this motion. I 
am notmakinganyreflectionon the 
Membersof theotherHouse; itisnot 
theirbusiness, itisnottheirprero
gative, itisnottheirfunctionand 
:hey should not share in the delibera
tionsofthis Committeeandbecause 
it raises suoh inaportant point>5,  I 
wouldrequest that if the Prime 
Ministerisdeterminedto press it, 
thereshouldbe a special  debate 
where memberscancome thoroughly 
preparedandthisthing should be 
thrashed’̂out fully without feel
ing  and  without  rancour.  Es
pecially havingregardtothe un
fortunateincidenttnat we havehad- 
withtheother House,I wouldnot 
C like to say anything which would 
Iwidenthecleavagebetweenthesetwo 
}Houses....

Mr. Depî-Speaker: Thatchapter 
is closed. That need not be referred 
to now- ,

Shri  C. Chatterjee: I would not 
refer to it. But that makes us more 
\ cautiousand morecircumispect.  So 
we all agreed that our prerogatives, 
ourexclusivefunctionsshouldnotbe

trespassed upon by anybody. We are 
responsibletotheelectorate. Ifwe 
determinethatsomuchmoneyshould 
be spentandso much moneyshould 
notbe given,howisitthat Members 
of theotherHousewhohavenothing 
todo withit, whoarenotconstitu
tionallyresponsibleatallshouldhave 
a voice in it? Whyshouldourreport 
bequalifiedorrenderednugatoryand 
whatwouldbetheposition? Weare 
determiningas the Public Accounts 
Committeeelectedby thisHouse,res
ponsibletothetax-payers,respon
sibletothepeople whohavegotto 
sharetheburden; wedecide some
thinganditmâ bethatourdecision, 
tosome extent!, if itisnotsuperseded, 
maybe modifiedbythevotesof the 
peoplewhoarenotatallresponsible 
tottiose tax-payersandtotheelec
torate. Itisnotfair,Sir,Isubmit 
to the membersof the Rules Com
mittee. Doesthe Prime Minister 
thinkthattheRulesCommitteeorthe 
Public Accounts Committeeisnota 
responsible body? Sn*. you know, 
ârt from the members of the Rules 
Committee, you also associatedrepre
sentativesof different groups and 
parties;theyalso attendedtheRules 
Committee discussions and discussed. 
it for more than one day but after 
fullyconsideringthematterwecame 
to the conclusion, that this should 
notbeallowed. The matterisvery
* serious,—when the members of  the
Public Accounts Committee, the mem
bersoftheRulesCommitteeandthe 
representativesof the groups an;! 
partieswereunanimousintheirdrc*i-
sion,—itshouldnotbelightlydealt 
with. Itshould be thesubjeoit ofa 
specialdebateandI thinkaspecial 
dayshouldbeallottedforthepur
pose ofdiscussingthismatter,witha 
fullsenseof responsibilityI say.Sir, 
itshouldnotbedealtwithinalight
heartedmanner.

Shri H. N. Mukerjee (Calcutta 
North-East): As far as we are con
cerned, weare,for a change, in 
agreementwiththe motion madeby 
the Prime Minister. Wehave our 
reasonsfordoing sobutI do  not 
thinkitisnecessaryformeto goin
tothesereasonsatthepresent mo
ment. But, sincethereappearsto be 
a desirein certainsections of the 
House to havesome littlediscussion 
onthispointbeforetheycancome 
toadecision, mightI suggestthatper
haps Anhour maybesetapartto
morrow whenthis matter migjjtbe 
discussed.

Several Hon. Members: No, no, an
hour is not enough.

Shri H. N. Mukerjee:  I do not
know if that will be sufficient.  I 
shouldthink weneednotwastetoo



«405 Motion re. 12 MAY 1953 Association of Members of 
GouncU of States with 
Public Accounts Committee

6406

much time over this matter of adding 
a few Members of the other House 
to the Public Accounts  Committee, 
as I think the Prime Minister  has 
made this motion after a good deal 
of consultation at least in nis  own 
party and I hope also with the Chair
man of the other House of Parlia
ment. So, I take it that not much 
time would be taken up. I do not 
know if other Members of the Op
position view it differently.  So far 
as we are concerned, we are in agree
ment with this motion.  But since 
there is a desire in certain sections, of 
the Opposition that this matter should 
be thrashed out a little carefully than 
the Prime' Minister’s motion  today 
suggests, perhaps we might have some 
little time for it.

Shrimati Sucheta Kripalani  (New 
Delhi): I should say that I too do not 
oppose the motion as such.  But, I 
thmk it is a very marked departure 
from the usual parliamentary prac
tice and it is understood that this 
House has got control over these mat
ters.  Therefore, when we want to 
introduce this kind of depjarture, it 
would have been better if all the 
parties had been consulted.  In Eng
land, usually the Chairman of the 
Public Accounts Committee is a mem
ber of the Opposition. It is conceded 
that the Opposition has got a part to 
play in matters of finance. So, I think 
it would have been' better if we had 
been consulted. We do want more 
time to think about it and I do not 
think the Opposition ĥs considered 
it. What is the meaning of this as
sociation: whether those  Members 
will be full Members of the Commit
tee and in what capacity; what will 
be their part? All these, I  think, 
raise very serious issues and it would 
be better if this motion is  brought 
about in  such a way that we  are
given a chance to think about it.

Shri Jawaharlal Nehru: As a mat
ter of fact, naturally in a matter in 
which the House desires to  discuss 
further, we should try to find time 
for that. There is no question  of 
coming in the way of a full discus
sion of any matter. But the House 
knows that we are hard pressed for 
time in the next few days and it is 
not quite clear to me where to find
that time  even an hour or two.  If
the House is willing to sit in the after
noon, certainly we are prepared to 
deal  with it  this  afternoon or
any afternoon. But, obviously there 
would be no particular point in this
motion unless it is  accepted and
dealt with  fairly  soon.  May  I 
mention, listening to the hon. Mem
ber.  Mr. Chatterjee,  I felt  that
he was lacking in his usual clarity of 
thought. He referred to taxation

without representation,  Money Bills. 
etc. I really did not understand who( 
was taxing whom in this; whether the\ 
Public Accounts Committee tax the \ 
people or whether it considers Money J 
Bills.  All this reference was com
pletely beside the point. He was 
speaking more like the man in the 
moon: it had no relevance at all.

The hon. lady opposite also  said 
that something is bemg done without 
precedent. If I may submit with all 
respect this House and our Constitu
tion are also without precedent. The V 
two Houses started functioning after 
the general elections a year  ago. 
About eight months ago this matter 
was considered and after taking legal 
advice in the matter, we (that is the 
Government), came to the conclusion 
which is embodied in this motion. It 
was nearly eight or nine months ago 
that this matter was first considered. 
For a variety of reasons—we  were 
pressed for time as well—we did not 
bring it forward.  Naturally  we 
could not and we did not wish to take 
any step without the concurrence of 
the Speaker.  The matter was first 
referred to the Speaker and first dis
cussed with him. The Speaker ulti
mately approved of this approach of 
ours and, if I may say so, sujggested 
that we might proceed in this way. 
We consulted not only the Ministry, 
but other eminent lawyers.

But the main point for the House 
to consider is this. This Public Ac
counts Committee has nothing to do 
with, what I might call, the financial 
powers of this House, which, of course 
are supreme in that matter. There is 
another  Committee—the  Estimates 
Committee. A distinction is made by 
us as between the Public Accounts 
Committee and the Estimates Com
mittee. The Estimates Committee has 
something to do, perhaps, with those 
powers.

The Public Accounts Committee is 
a scrutinising Committee. It scruti
nises accounts, points out the failings 
and errors and mistakes made  and 
that kind of thing, which  anybody 
can really do. There can be no doubt 
that it is open to the other House to 
appoint a Public Accounts Committee 
01 its own to do exactly the same 
thing, that is to scrutinise and say 
what it likes and what it does not 
like. It would be most unfortunate,
I think, if there were  two Commit
tees functioning like this for  two 
Houses trying to rival, or out-rival 
each other, and summoning  large 
number of oflElcers of Government, to 
explain this or that to them. As it 
is» a good deal of time of officers of 
Government is naturally spent on this 
and rightly so. But to duplicate all
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Committee
[Shri Jawaharlal Nehru]

that would be unfortunate from 
various points of view. So that one 
does not come in the way of Members 
of the other House considering these 
matters.  Only, perhaps, it  leaves 
them to consider them separately and 
in a way, perhaps, which would tend 
to make the two Committees try to 
out-do each other. It would not be 
a healthy rivalry.

The only thing they can do in this 
is, as I said, to criticise, or scrutinise 
things. Our own impression has been 
that not only is it perfectly justified, 
but, it is—if I may say sôesirable 
and wholly in the spirit of the Con
stitution. There is no question of the 
other House encroaching on  any 
special privileges of this House in any 
way. The Chairman of the Commit
tee is appointed by the Speaker. My 
hon. friend Mr. Chatterjee  pointed 
out that perhaps Members of  this 
House may not be present, and some 
other Members might be.  Even if 
that remote contingency arises—and 
remember that there will be fifteen 
Members of this House on the Com
mittee, while the other House  will 
have only seven—all that would hap
pen is that some point would be noted, 
that is all. The final report of the 
Committee comes out after long pro
ceedings and the report is submitted 
to the House. So no vague or dang
erous development can take  place, 
even if Members are not  present 
there, except some noting. I do sub
mit that this is a simple proposition 
and important issues which are re
ferred to do not really arise in this. 
When they arise certainly they should 
be considered fully. This is a simple 
matter, which is conducive to emci- 
ency of working and prevention of 
waste and duplication of work, which 
would help, if I may say so with all 
respect, in certain promotion of an 
atmosphere of co-ojperativo workin̂ ̂
between Members of the two Houses, 
and I submit that this  proposition 
might well be accepted by this House. 
If, however, the House wants a little 
discussion on it we have no objection.

Mr. Deputy-Speaker: Hon, Members 
have heard the Leader of the Hpuse, 
and leaders of the Praja  Socialist 
Party and the Communist Party. This 
subject need not take a long time, but 
if it is the desire of the House that 
it should be discussed, I have no ob
jection.

Shrl Jawaharlal Nehru: May I sug
gest for the consideration of the House 
at instead of the question hour to
morrow, we may discuss this tomor
row morning.

Opposition Members: No, no.
Shri B. S. Muiihj (Eluru):  The
other day I raised a point as regards 
a Resolution which the other House 
haa passod.
Mr. Deputy-Speaker: I am afraid
we are going from one thing to 
another. ’

Shri B. S. Murthy: Please give me 
a minute to make out my case.

Mr. Deputy-Speaker: I will not give 
him even a second.
The only point for  consideration 
now is whether we shall proceed with 
the discussion of this motion straight
away, or take it up tomorrow. Once 
a motion is made hon. Members are 
entitled to discuss it. Perhaps some 
hon. Members may feel that they re
ceived notice of this motion omy 
yesterday and that they had not suffi
cient time to study it. If the Leader 
of the House also agrees, this may 
stand over till tomorrow.  If the 
House agrees the question hour to
morrow may be given up.

Some Hon. Members: No, no.
Mr.  Deputy-Speaker: But  hon.

' Members must be prepared to do some 
business. The question hour is neces
sary; the afternoon cannot be spared. 
It will create an impression that we 
are not prepared to do some work, at 
some sacrifice.

Shri B. S. Murthy: We may take it 
in a night session.
Mr. Deputy-Speaker: Having re
gard to the nature of the work we 
may sit tomorrow afternoon.  We 
shall meet for this purpose at four 
o’clock tomorrow and carry on till 
six o’clock. There must be an end to 
this. It will be taken up tomorrow.

VINDHYA PRADESH LECxISLATIVE 
ASSEMBLY (PREVENTION OF DIS
QUALIFICATION) BILL-Contd.

Shri U. M. Trivedi (Chittor); Yes
terday in the midst of the debate the 
House rose and I was just discussing 
the question whether it w juld be pro
per for us and whether it would be 
dignified for us to have this piece of 
legislation. When the hon. Member 
Mr. Shah was speaking I just inter
rupted him to enquire whether in the 
illustrations which he was trying to 
give there was a single case when 
finality was reached and the House 
of Commons, after the finality  had 
been reached, passed a law setting at 
nought that finality.  The reply of 
Mr. Shah was that I had a very wrong 
conception of finality and he would




